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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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2.6RDER DATED 08,065,286 3.

Heard Mr.D, P,DHalsamant, Learned
ceunsel fer the Applicant and Mr.A.K.Bese,
leamad Senier standing Ceunsel fer the
Unien ©f India,en whem a cepy ef thisio. A,

has already seen selved,

The Applicant has seen preCeeded
with under Rule-1€ @ef the CC8(CCA) Rules,
vide Meme Ne.23-237/Ch,II dated 18,2, 20663
py the Respendent Ne.3 which has resulted
in impositien @f a penalty by way of reélucfion
of time scale of i5,4,600-160-6,600/- frem
Ps, 5,800/~ te R, 4,888/-(twd stages) fer a
pericd of ene yeat w.e. f. 1.,8,2003 witheut
cumulative effect and net adversely affecting
his pensien,The appl icant is agerieved by
this erder of p.mis.tmem%ugh passed ‘n
14.3.03 has oseen given effect frem 1.8, 2003
and en that greund ef nenapplicatien ef mind
the same erdecr is liagele te be setaside, .
Learned ceunsel fer the Applicant hLas
acteued that this erder of the disciplinary
Autherity dated 31, 7.63/14.8,.83 ies in the
nature of passing an order of punishment '
with retrespective effect and on that grdund
the same is liasle te oe set aside.Learned
Counsel fer the Applicant has admitted that
the matter has net yet bpeen carried te the
Appellate Autherity, altheugh the peried
of appeal 15 still a vailakle. He has
susmitted that the Applicant had te rush te

this Trisunal fer the ressen that under the

CCS(CCa) Rules, appellate Autherity has ne J



poyer te stay the order of the pisciplimary

Autherity pending dispesal ef the appeal,

The submissiens made by leamed Ceunsel
fer the Applicant has,ne deubt, let of ferce out
as the Applicant has net exhausted the departmental
remedies availasle te him,we are not inclinedte
interfere/intervene in the matter,at this stage,
He is, therefere, directed te summit his appeal
pefere the designated autherity aring\ing eut the
peints that he has made in this Q.:.:has alse
suemitted sefere this Trisunal,as stavdd ascove,
At this stage, we would enly direct the
Disciplinary Autherity/Appellate Autherity te
censider the appeal te me filed dy the Applicant

en " ‘merits and - ,1f any, reli of by way

> —

of staying ef the eperation of the order of the
Disciplinery autherity can se granted pending
dispesal eof the agpeal ;such power deineg inherent
with the pisciplinary/Appellate Authority,
we accerdingly dispese of this ea

',O_Vt;_ the stage of admission,with the esservations
an‘ji/ directiens made avove.Ne cests.

Send ceples of this order alengyith cepies
of the ¢,A, te the Respondents and free ced es o £ this

erder se given to learned counsel feor peth?des.
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